| TEM NO. 5 COURT NO. 9 SECTI ON XV

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 33897/ 2014

(Arising out of inmpugned final judgnment and order dated 02/09/2014
in LPA No. 533/2014 passed by the H gh Court O Delhi At New Del hi)

ST SOLDI ER MODERN SENI OR SECONDARY SCHOOL Petitioner(s)
VERSUS

REG ONAL PROVI DENT FUND COWM SSI ONER Respondent ( s)

(with interimrelief and office report)

Date : 03/11/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE M Y. EQBAL
HON BLE MR JUSTI CE C. NAGAPPAN

For Petitioner(s)
M. R K Raizada, Sr.Adv.
M. Vivek CGupta, Adv.

For Respondent (s)
M. Balraj Dewan, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Heard | earned counsel for the parties.

Leave granted.

The recovery pr oceedi ngs shal | be subj ect to t he
final result of this appeal

[ NDU POKHRI YAL] [ SUKHBI R PAUL KAUR]
COURT MASTER A R -CUMP. S,
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